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CALLING ATTENTION TO MATTER
OF URGENTMP;%BLIC IMPORT-
E

Visit ofF THE MINISTER OoF ExTERNAL
AFFAIRS TO NEPAL

MR. SPEAKER : Now we can take up
Calling Attention,

SHRI YAYALAR RAVI (Chirayinkil) :
Sir, I am on a point of order. You can see
Rule No. 197. It is very clear. It reads “A

r, may with the previous permission
of the Speaker, call the attention of a
Minister to any matter of urgent public
importance.” Sir, the precedent in  this
House is that in such matters of public im-
portance, the Minister would come with a
statement  syo-motu. The Minister of
External Affairs has paid a visit to Nepal.
He has visited a  very important friendly
neighbouring country a few days ago while
Parliament is in session. We  have seen
the reports in the paper. It would have
been proper on his part to come and make
a statement before the House. You have to
take the decision, It is a matter of public
importance. Then you by your wisdom
allowed the Calling Attention, I would
request you to give a directive to the
Ministers in the matter for futur. guidance;

MR. SPEAKER : The Minister should
have made a statement,

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI ATAL BIHARI VAJ-
PAYEE) : If I had made astatement suo-
motu, there would have been no occasion
for the Members to ask questions. So, 1
waited forthe Calling Attention motion.

SHRI YASHWANTRAO CHAVAN
(Satara) : If the Minister had come with
a statement before the house suo-motu, we
would have asked for a discussion on  the
subject. But in a calling attention motion
only those persons who have signed the
motion can ask questions. Otherwise, the
whole House will ........ (Interruptions)

SHRI ATAL BIHARI VAJPAYEE :
Sir, I may inform the Leader of the Oppo-
sition that only one Member has given
calling attention motion. Obviously others
are not interested.

MR. SPEAKER : It would have been
proper for the Minister to have come for-
ward with a statement.

SHRI ATAL BIHARI VAJPAYEE :
Sir, I would like to seek your permission
to make a statement suo-motu on the visit
of the Forcign Minister of Japan,
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MR. SPEAKER : Now Shri Ugrasen,
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F1 6 fRavar § #R IEAr w3 §
fF a5 3T LA a3 T

“FAF A FY AN @AY AQT AXOH F
W AT F AT Tg IFAT qrAd
F TfTorrd |

fards it (ot wew fagrt ot
qeqs wgea, a1 f& wEAg el
Y AT 8, FETATA Slo F TS FATA
¥ frwawr o2 & grer & F Jqrer Y arEr
qT 4T 4T WX 14 & 16 AT 1977
aF gl s« 91 | qEfafeaa FrawaE
¥ 7aE, fRw g6 ¥ &7 ¥ gy
aeaeal § W a9 § fao &7 qER
ot Fr oY Frard T afwT wFw WA
F aga @t g fr fguellw &<di &
qfersg # #F @98 9@ A909 FY AT
FY | I T AT FATH HIul F1 qfz-
afera war & o sfogm, wefa, o
aar grta+ oF mifgs awsl 93
ATETRE € | 98 Frar 99E ¥ § W
AR A9 & 19 faamw aqwE &
397 ¥ foe qur g A s
& AT I"AH W 9T JIaET & wH
1 A @A F fae A wd)y € fomwr
T AT YARE F5F & O §
ATTw & wgmfegw TIw N Wi grEn
¥ guran |

Freuiy § A 99 ¥ AgwigH
W A HT Y 1 @ AIRL T TR
favam & amamawr § gaa = fga
¥ fafww faeat oz fearc-fame fear
ar | & wura welr, o7 gaer faf @



209 ii’isit_a;: Min. of SRAVANA 4, 1809 (3AKA;) E.A. to Nepal (CA)  2fo

oY faar | 3| Q@ ¥ 9T § 92
geam & wfq feqwedy fRamar smAr
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w13 fadfts gm=t & 79 qreAT F°r
qu FE T a5, gar foard Far o
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MR. SPEAKER : Now the hon. Home
Minister is to make a Statement.

SHRI SHYAMNANDAN MISHRA
(Begusarai): May I seck one clarification in
order to understand what the Minister has
said 7 I am not asking any quéstion.
The hon. Minister hassaid they had raised
some discussion on the concespt of zone of
peace. Now, we work to understand what
is the concept of the ‘zone of peace’. It is
difficult to understand it.

MR. SPEAKER : I have called the

Home Minister

SHRI SHYAMNANDAN MISHRA :
The hon, Minister has made a statement.
We want to understand the concept of the
‘Zone of peace.’

MR. SPEAKER : You are a senior
member. There are other occasions to
ascertain it. I have called the Minister
already. '
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SHRI SHYAMNANDAN MISHRA:
Sir, we are not able to understand the
statement made by the Minister. To

at , we want to understand the concept
olddmc “zone of peace™ . This is our diffi-
culty.

MR. SPEAKER : There are similar
difficulties for other Members also.

SHRI SHYAMNANDAN MISHRA :
The hon. Minister has used the term
“zonc of peacc.” We want to under-
stand that concept, Otherwise, this state-
ment is not much of use to us.

SHRI YESHWANTRAO CHAVAN :
Sir, Iagree with you that no questions can
be asked by way of a clarification, Shri
Shyamnandan Mishra has raised a very
fundamental question, On the zone of
peace the Minister has stated that he has
an open mind. I do not know whether
it is open at both the ends. But we would
like to know what commitments are being
made by the Government of India
in this matter, Has he clearly under-
stood the implications of the concept of a
zone of peace? What exactly does he
mean when he says “‘we are prepared to
consider it with an open mind ** ? What
exactly is the commitment ? If he can not
answer it now, or if you do not want to
allow him to answer it now, possibly he can
give the reply on some other occasion.

THE PRIME MINISTER (SHRI
MORAR]JI DESAI): Sir, may I say that
it will be a wrong practice to raise a
discussion on a Calling Attention Notice
like this? If proper occasion is sought for
this, I would not object to it.

SHRI SHYAMNANDAN MISHRA:
I am not breaking any new ground. We
want to understand the concept which has
been proposed.

MR. SPEAKER : We will sec what
we can do, but not on this occasion. We
may find some other occasion,

SHRI SHYAMNANDAN MISHRA :
Sir, we have a right to seek a clarification.
We are not asking a question.

MR. SPEAKER: I have already ruled
that no questions can be asked.

SHRI SHYAMNANDAN MISHRA :
The statement is for the benefit of the
House. If the House is not able to un_der«-
stand a statement made by the hon. Minis-
ter, the House is perfectly entitled to seek
the guidance of the Chair and a clarifica-
tion fr m the Minister.
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MR. SPEAKER : There are other pro-
visions of the rules under which he can
raise it.

st wom fag Wi (weman)
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¢ fom & qRoEr ArswET &0 @A
3q feafad & o7 & @w & 9@ |
Wz Y Y | IF qAA FT AY FATATL
T AT RN

T I F FA (FT A |
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STATEMENT RE. CLARIFICA-
TION OF CERTAIN INFORMA-
TION GIVEN BY THE MINISTER
OF HOME AFFAIRS ON 3TH
JULY, 1977 RE. RESI GNATION
OF JUSTICE D. S. MATHUR
FRO THE COMMISSION OF
ENQUIRY

THE MINISTER OF HOME AFFAIRS
(SHRI CHARAN SINGH) : Sir, during
the course of discussions arising out of the
statement made by me in Lok Sabha on
the zoth July 1977 regarding  the resig-
nation of Justice D. §. Mathur as the Com-
mission of Inquiry into the affairs of the
Maruti Group of concerns, I had replied
in the negative when Honourable member
Shri K. P. Unnikrishnan asked the ques-
tion “Whether you have instituted any
CBI enqui into anything covered by
his terms of reference”. 1  wish to
clarify that cases pertaining to some of the
matters covered by the terms of reference
of the Commission had been under unvesti-
gation the CBI under the normal
process of law even before the Commission
was appointed, As members are aware,
inquiries, investigations and launching
of prosecutions in respect of criminal
offcences can be undertaken regardless
of the fact that they may be the subject of
inquiry by a Commission appainted under
the Commission of Inquiry Act, 1952.

————



